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k"lN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

0.A No.__ 313 _of 1993 .

DATE OF .DECISION__24~2-1993

__Applicant{g/' o . N

e .

M/s P Sivan Pillai & ‘Advocate for the Applicantg/
TCG Suamy
‘Versus : .
Divigional Personnel ﬂffxcer.R%pWMem(g N

Sauthern Raxluay, Trivandrum & 2 others

Mr Th"omas Mathew NellimoottilAdvocate for the Respondent (s)

" CORAM :

The Hon'ble Mr.SP MUKERJII, VICE CHA IRMAN

&

The Hon'ble Mr.AU HARIDASAN, JUDICIAL MEMBER

'%QN?

Whether Reporters of local papers may be allowed ‘to see the Judgement ?%
To be referred to the -Reporter or not? -
Whether their- Lordships wish to see the falr copy of the Judgement? /’\/O

"To be cnculated to aII Benches of the Tribunal? WO

JUDGEMENT

AV Haridasan, J.M.:

The applicant, an Assistant Station Master vhile working

at Palghat Division of the Southern Railway had applied for a

transfer to Teivandrum Divisinﬁ. 3iﬁé§ during the pendency of J
the request for transfer, the|epplicant and othaf simimarlf
situated persons were promoted to a stellAhlgher grade, the

to . expréss
Ra;luay authorities called apon them/whether thay would be still

Y

.willing to go to T:ivandrum Oivision on transfer in the lower pay

‘scale. The‘applicant eipressed‘his willingness. eBut the transfer.
was not effected. In the meanwhile several Assistant Station
Masters from Madurai Divieion who had registered thei; names for

transfer to Trivandrum on . later datéﬁwere‘transferred to
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Trivandrum Division. Under these circumstances those Assistant
Station Masters of Palghat Division who had registered their
earlisr -
request for transfer to Trivandrum Divi?%gg/approached this
Tribunal in 0A-956/90 and 0OA-160/91 praying that they should be
given transfer u?ﬁffyxfﬁﬁxmxto Trivandrum Division and should
be agsigned ~.: seniority over those who had * registered their
names for transfer to Trivandrum later but was transferred
earlier. These two applications were allowed by an order dated
to the respondents
21.4.1992 with the direction /to ' ,,_—~fransfer . = the applicants
in both those cases ta:thélexisting vacanciesas also for the
Puture vacancies of Assistant Station Masters in prefsrence to
all other modes of recruitment with benefit of seniority in the
Trivandrum Division over respondents 4 to 12 in those cases uho
had been transferred from Madurai to Trivandrum Oivision earlier,
had '
but/registered for transfer .. later than the applicants in
those cases. Though the applicant before us was also identically
situated as he uas’undergoing a training at Trichy, he could not
join as an applicant in the abovesaid 2 0.As. However, pursuant
to the judgement in the abovesaid 2 cases the Assistant Station
wino were applicants ‘
Mastarsﬁiz/;hose cases were transferred to Trivandrum and their
seniority ués raefixed by erder dated 8.12.1992, In the meanwhile
the applicants had already been transferred to Trivandrum. After
joining at Trivandrum the applicant made a representation on
19/21.6.1892 requesting that he should be gramted seniority in
accordance with the judgement in 0A-956/90 and 0.A-160/91. This

representation has not so far been disposed of. The applicant

has not so Par received any reply to this representation. It
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dlsp@sed of since an order has hot/beér

-

_is in these circumstances that the applicant has Piled this appli-

cation praying that the respbndénts may be directed to fix the

seﬁiarify of the aphlicant in accordance with thef@iinéiﬁlé;-laid
down by this Tribunal in OA-956/90 and 0A-160/91 with all conse-
qdéntial benefits.

2. When the applicatibn came up for admission the counsel

- on either side agreed that the application can benadmitted and

I

disposed of with appraﬁriate direction in regard to the diSposél

-of the representation at Annexure-A3, if it has not already been

disposed of. _Hence'ue admit the applicatien and disbaéh it'm?

with direction to the second respondent tevcnnéider and dispese

of the reprasehtation made by the applicant on 19%21.6.1992.at
Annexure-A3 in the light af.the‘judgememt ia'UA~§56/98 and~ﬁA-166/_
91 and to extend te him the benefit of that judgement, if it ie
found that the applicant was also similarly situated as the appli-
cants in those cééeé; In césa-theurepreséptétian‘has already been

so far
communicated to the appli--

cant, we direct that the decision should be reconsidered in the

light of the above directions. Oisposal of the representation

should be made within a period of two months from the date of

F\a copy of this order. There is no order as to costs.
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.(Av FARIDASAN) o ) (3P MUKERJI)
JUDICIAL MEMBER , ‘ VICE CHAIRMAN
| 24-2-1993
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